
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 446 OF 2024

SABARI REALTY PRIVATE LIMITED                   APPELLANT(S)

                                VERSUS

SIVANA REALTY PRIVATE LIMITED & ANR.            RESPONDENT(S)

O R D E R

We do not find any good ground and reason to interfere with

the impugned judgment and hence, the present appeal is dismissed.

We  clarify  that  we  are  only  concerned  with  the  issue  of

rectification of register of shareholders.

Pending application(s), if any, shall stand disposed of.

............................J.
(SANJIV KHANNA)

............................J.
(DIPANKAR DATTA)

............................J.
(PRASANNA BHALACHANDRA VARALE)

NEW DELHI;
JANUARY 25, 2024.
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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL NO. 446 OF 2024

SABARI REALTY PRIVATE LIMITED                   APPELLANT(S)

                                VERSUS

SIVANA REALTY PRIVATE LIMITED & ANR.            RESPONDENT(S)

(IA  No.10382/2024-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.10381/2024-STAY APPLICATION)
 
Date : 25-01-2024 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE DIPANKAR DATTA
         HON'BLE MR. JUSTICE PRASANNA BHALACHANDRA VARALE

For Appellant(s) Mr. Chaudhary Suraj Surjit, Adv.
                   Mr. Vijay Valsan, Adv.
                   Mr. Shreyash Kumar, Adv.                       

M/s. K.J. John And Co, AOR
For Respondent(s)                    
                   Mr. Abhijit Sinha, Sr. Adv. (N/P)
                   Mr. Amir Arsiwala, AOR
                   Mr. Dhaval Deshpande, Adv.
                   Ms. Nupur Shah, Adv.                   
                   
                   Mr. Ritin Rai, Sr. Adv.
                   Mr. Lzafeer Ahmad B.F., AOR
                   Ms. Ritika Sinha, Adv.
                   Mr. Rajdeep Saraf, Adv.
                   Mr. Vaibhav Choudhary, Adv.   

Mr. Jayant Mehta, Sr. Adv. **                
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

The appeal is dismissed in terms of the signed order.

Pending application(s), if any, shall stand disposed of.

(DEEPAK GUGLANI)                                (R.S. NARAYANAN)
   AR-cum-PS                               ASSISTANT REGISTRAR

(signed order is placed on the file)

** No appearance slip received.
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